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CENTRAL ADMINISTRATIVE TRIBUNAL:::GUWAHATI BENCH 

O.A. No. 225 of 2005 

DATE OF DECISION: 30.08.2005 

Sri Kamalaleswar Roy, &Ors, 	 APPLICANT(S) 

Mr. N. K . Das 
ADVOCATE FOR THE' 

APPLICANT(S) 

- VERSUS - 

Union of India &•Ors. 	 0' RESPONDENT(S) 

Mr.A.K.Choudhury,Addl.C.G.S.0 
	

ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

Whether Reporters of local-pipers may be allowed to 
see the jUdgment? 

Tobe referred to the Reporter or.not? 

-3. Whether their Lorships wish to see the fair copy of 
the judgment? - 

4.Whether the judgment is to be circulated to the other rvlb 
Benches? 	S 	 S  

Judgment delivered by Honble Vice-Chaian 
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CENTRAL .ADMNSSTRATh1E TRIBUNAL !  GUWAHA1I BENCH 

Original .Appication. No.225 of 2005 

Date of Order: This the 30th  Day of kigust, 2005. 

HON'BLE MR.JUSTICE G.SIVARAJAN, VICE-CHAiRMAN 

I. 	SM Kamaleswar Ray, AFO(M) 
2. 	SM Abhirãm Das SFA(H) 
3.. 	Shri rabinda Sarania, D.F.O.(G) 
4. 	Shri Jatindra Pal' Sharma Upper DLvn.Asstt. 

Srnti Puspa Mamgian, Upper Divn.Asstt. 
6. 	Miss Ripa Das, Steno 
7.. '• 	Shri Th.Mohendra Singh. 
8. 	SM S.Mandal, Asstt. 
9.' ' Shri L.Suresh Singh, Assistant 

SM S.Majit Singh, SFA(M) 
Shri Norbu Tsering FA(T) 

12, 	SM Lal Mohan Das, Asstt.Cook. 
SM OmPrakash, FA(G) 
Shri Ganesh Dutta, SFA(G) 

1.5. 	Smt.Kabita Sharma, LDC 
16. 	Shri Ksh Narendra Singh SFA(M) 
1:7. 	SM Susanta Basal..LDC, 

Smti. Sumata GQgoi AFO(WM) 
SM KJoysori Tàngkhul, SFA(H) 
'Smti Lahiri Bala (Nath)Bora, Peon 
Smti Sonarnukhi Sinha, DFO(WI) 
Shri Mahik Laf Das, Steno. 

23.. 	Shri RS Rawat, UDC. 
' SM Tawnmuan Paite, Driver. 
'SM Shasanka Kumar Roy, SFA(H) 
MissRegima Toppo M/S. 
SM N.N.Sarkar1  UDC 
Shri Someswar Kailta, Peon 
Shri Rohini Sharrna, Peon 
Smtundubaia Roy, Steno. 
Smti Rekha Saxona, UDC 
SM Thongzarnang Lab 1  Tech.15 BnSSB Bongaigaon 
SM Hari Charan Roy, AFO(T) 15Bn.SSB 
Shri Baneswar Brahma, 
AFO(T)Bn.HQ,SSB,Bongaigaon. 
Shri Kamal Kant. 	 Petitioners 

The petitiOners No.1 to 31 are working in the office of the.. 
Sector Headquarter SSB, Bongaigaon; Assarn or petitioners 
No.32 to 35 at present are working in the office of the 15 
Bn.Bongaigaon, Assam on attachment. 

By Advocate Mr.N.K'Das 
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4. 

2. 

Versus- 

. 

	

	The Union of India, represented by the Secretary,  
Ministrj of Home Affairs, New D&hL 

Director General of Security, SSB, 
East Block VRK Puram, New Delhi-110066 

Inspector General of Frontier Head 
QUarters SSB Zoo Road, Uday Path, 
Guwahati-24 

4 . 	DIG Sector Headquarter SSB, 
Bongaigaori, Assam. 	. 	 Respondents. 

By Mvocate Mr.AKChoudhury, AddLC.G.S.C. 

ORDER (QRM 

SGARAJAN JJ(VCJ 

The applicants 31 in number are working in the office of the Sector 

Headquarter SSB, Bongagàon, Assam and the applicant Nos. 32to 35 are 

working in the office of 15 Bn. Bongaigaon, Assam on attachment. They 

hàvè filed this application seeking for direction to the respondents not to 

recover the amount as excess payment of Ration Money Pjlowance 

already paid from the monthly salary bills from August, 2005. 

2: 	2 	1 have heard Mr.NKDas teamed counsel for the applicant and 

MrAKChoUdhUrY learned AddLCGSC appearing for the Respondents. 

As already noted the matter relates to stoppage of Ration Money. 
e 

AJlowaflce and recovery of excess payment made. According to the 

Respondents Ration Money AJlowance,was available only for..a period of 

three years ending with 31.10.2003 and that the Respondents were 

inadvertently making payment of Ration Money even beyond 31.10.2003. 

In the circumstances the 3rd Respondent issued communication dated 

•9v 
S 
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1.2.2005(Annexure 1) to the Area Organiser, SSB, Bongaigaon to stop 

making payments of Ration money to CMlian Staff from January, 2005 

onwards and also to intimate mode of recovery of the excess amount paid. 

We had occasion to deal with the matter with reference to certain other 

employees, workin.g in the same department namely; SSB, in O.ANo. 15 

of 2005 and other cases. So far, as the continuation of the Ration. Money 

Allowance is concerned the order paed by the Respondents were 

upheld. But so far as the recovery of the amount is concerned, the 

respondents were restrained from recovering any amount . towards 

excess payment of Ration money paid for the reason that excess payment 

were made was not an account of any rnisrep'resentation on the part of the 

applicants, and Was only due to the hegligencellapses on the part of the 

Respondents. 

3. 	Since: the issue' involved in this case is identicaL-this O.A can be 

disposed of at the admission stage itself with similar directions. it is clear 

from the impugned order (Annexure I) itseif.that the excess payment after 

31.10.2003 was not on account of any misrepresentation on the part 'of the 

apIicants. The respondents have paid this amount voluntariiy without'• 

noticing the time limit.. This shows that there was a lapse  on the part of the 

respondents. in the above èircumstances I am of the view that the 

Respondents are not justified in seeking to recover the excess payñient of 

ration mOney paid 10 the applicants. In. the circumstances, while upholding 

the order-dated I .2.05(.Annexure 1) in regard to discontinuance/stoppage 

of the ration money' to the applicants I restrain the Respondents from 

recovering any amount from the appllcants towards excess payments of 

9p/' 
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ration money paid. However, if any amount is recovered from the 

applicants prior to this order, the same need not be refunded to them. 

4. 	The O.A. is disposed of as above at the Admission stage itself. 

There will b6 noordér as to costs. 	. 

(.C.SIVARAJAN) 
VICE-CHAIRMAN 

Im 	 ..... 
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Shri Kamaleswar Thy,  ....... Applicant. 

The Union of India and Others ....Pespondent. 

Partiøilars 	 Para 
	

Page 

The applicants were entitled. 4 II 
to Ration Money since 8.11.94 
the sane stopped from 31.10.03 
without prior notice. 

This }bnourable Tribunal 	k (ill) 
directed the Respondent not 
to make re co very of ration 
money already paiu to then bey-

oned 31.10. 2303 in case b. OA 

15/2305 and kx& oA 235/05. 

3, 	The Respondent No.k started 5 (1) 
recovery of Ration Money 
ALlowance paid beyond 31/10/2303. 

14. 	The Applicant came to know 	5 (ii) 
the order of stoppage of 
Ration Money Allowance on 
1/2/05. 

Advocate 

T

i 	29 	GT 

IN THI! ODURT CLi  
GUWAHATI BENCH. 

14. 

14. 

5 
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IN THE (X)URT OF CENTRAL AU4INISTRATIVE TI HJNAL 
GUWABAE BENCH. 

p. A. 	/ 3D0 5 

Shri. Keniaieswar Thy •• ..,Applicant, 

-Vs.- 
The Union or India & Others..,,Respofldeflt. 	* 

List of date of events 

L. lb. 	Memo randaiu/o rder 	 Annexure  

lb. 960,67 dt, 1/2/05 	I 	 7 

OA 25/0 5 dt, 4/7/05 	 II 	8 

o•A 30 5/05  

Advocate 



BEFORE THE 1 CNTRNJ A]]4INISTRATIVE TRIHJNAL 
WWAHATI BENCH. 	
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 Shri Kanlaleswar Thy, 	A 	(14) 

 " Abbiram 1s SFA (H) 

3 Arabinda Sarania D. F.O. 	(G) 

k. tl Jatindra Pa]. Shaitna Uper Div. Asstt, 

5. Snti Pushpa Maman Upper Div. .Asstt,, 

6, Miss.Ripa Das q  Steno. 

 Shri. Th Mohendra Singh. 

 Shri S. Mandal, Assistant. 

 Shri L. siresh Singh, Assistant. 

 Shri S. Narjit Stngh, 	SF.A. 	(lvi) 

 Shri. Ibrbu Psering Fit (T) 

 " La]. Mohan Das, Asstt. 	(bok, 

 ShrI. Om Prakash, FA (G). 

 It Ganesh Dutta, SFA (E). 

 anti Kabita Shaima, LDC. 

 ShriKsh Narendra SLngb SFA (N). 

 Shri Susanta Baisak jv  LDC. 

• 

	

18. SntL.Sumala Gogol AR) (tM). 

• 	 19. ShrI. K. Joyson Tangkhul, $FA (H). 

 Snti Lahiri Bala (Nath) Ebra, peon. 

 Sntl 9namukhi Singha, DR) (WI). 

(bntd,,,2, 

1' 
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 ShrI. Nanik Lal Ins, Steno. 

 5hri PS Pawat, UDC. 

 Shri Tawnmuan paite, Driver. 

 Shri Shasanka KUniar Thy, SFA (H). 

 Niss, Re4ma ¶Ibppo N/s. 

?. 3hri N, N. Sar1ar, UDC. 

 shri Someswar Kalita, Peon. 

 ShrI. Thhini Sharma, Peon. 

 SntLlndubala Thy, Steno, 

 Suti. Pekha Saona, UDC. 

34 Shri Thongzaniang Lab, 	Tech. 
15 &i SSB Bngaigaofl. 

 Shri Haricharan Thy, AR) (T) 15 Bn.SSB. 

 Shri Baneswar Brahna, 	AB) (T) 15 Bri. 
HQ SSB, B3ngaigaofl • 

•5. ,i 1<-ovW 	Ktt 

The petitioner No. 1 to 31 are 

working in the office of the Sector 

Headquarter 
LSS4 ngaigaofl, Assam 

or petitioner No, 32 to 34 at present 

are working in the office of the 

15 Bn.ibngaigaon g  Assn on attachment. 

=I,  .... Petitioner. 

- Versus - 

1. The Union o I India, represented 

by The Secretary, MinistrY of Ibme 

Affairs, New Delhi 

Oatd..... 3. 
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Dire cto r General o r Security 53 B, 

astaock VRK puram, New Delhi- 110066 

Inspector General of Frontier Head 

quarters SSB Zoo Ibad, Uday path, 

Guwahati- 2k, 

Lf, D.I.G. Sector Headquarter SSB, 

ngaigaon, Assn 

I... Reepondeits, 

Details 01 Applications 

Particulars of the Order/Memorandum against 

which Application is made 

Memorandum No. 960,67 dated 1/2/05 issued under 

the signature of staff officer, (A4N) office of the 

Inspector General Frontier Headquarters, SSB Zoo Ibad, 

Guwahati 

Jurisdiction of the Tribunal 

The Applicants declare that the subject matter 

of the order against which they want redressal is within 

the Jurisdiction oz the Tribunal, Guwahati Bench 

Limitation 

3, 	The applicants declare that the application is 

within the Limitation period prescribed in SectiOfl 21 of 

the Administrative Tribunal Act, 1985 

bntd.... L.• 
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Facts of the Case 

4(1) That the applicants are the ønloyes of the 

SSB and at present woxking in the office oi the 

Sector Headquarters, SSB, Bongaigaon and 15 Bn SSB,. 

ngaigaon, Assam in various poets, 

k. (ii) That the applicants were entitled to ration 

money allowance since 8/11/9 hawing' Al]. India Transfer 

liabilities and they had been enjoying  the said allowance  

till March/2005 but the Respondent lb. 3 wide his memo-

randum b, 960.67 dated 1/2/05 had stopped Ition Money 

Allowance beyond  31/10/3)03*  and ordered recovery of 

excess payment said allowance palu beyond 31/10/3003 

without any prior notice which was made is not on account 

ol misrepresentation on the part of the applicants. 

Xrox copy ox the said Memorandum is 

annexed herewith as Annexure-I 

1+. (iii) That this Ibn'ble Tribunal was pleased to pass 

an order wide case lb. OA 15/3)05 dated 4/7/3)05 in case 

ftx of some staff of office ox the Area organiser SSB 

Boindila under the control of Respondent lb. 1,2 and 3 

restraining the Respondents from recovering any amount 

from the applicants towards excess payments of ration 

money paid. This }bn'ble (burt was further pleased to 

pass same order in another case lb. 3)5/3)05 in case 

of staff of Inspector General, Frontier Headquarter SSB 

Guwahati under the (bntrol oi the Respondents. 

(bntd•,..5. 
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Xrox copies oi said orders are annexed 

as Annexure II and III respectively 

4. (iv) That an receipt of above impunged mnorandam 

the Respondent Tb. 	k has started recovery by instal- 

mont every month till the month of July, 3)05 from each 

of the applicants, 

(v) 	That under the facts and circtistancea stated 

above the Applicants are to make this application before 

this Tbn'ble Tribunal • 

hgunds for relief with legal 1)rOvision8 

(1) 	Fbr that the applicants are not given any 

notice that the Ration Money Allowance was stopped bey-

ond 31/10/3)03. 

5. (ii) Fbr that the applicants came to know the 

stoppage of Ration Money Allowance on the issue o I above 

impunged Memorandam and there vuld have not been deduc.. 

tion in their pay bill had the Respondent Tb. 4 not paid 

ration money lalowanco beyond 31/10/3)03. 

5. (iil) Fbr that the excess payment made is not on 

account of any mierepresentation on the part of the 

appli cants 

5 (iv) Fbt that the applicants are low paid employees 

and there will be much financial hardship if deduction 

from their pay bills is made 

cbntd•.,6. 
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5, (v) 	Fbr that in view of the matter, this is a 

lit case to Issue a direction not to recover the 

Ration Money A].lowance already paid to the appli cents. 

The t the matter being urgent o fle the appli-

cQnts have not sought for any remedy in the departmot 

or in any court 

Matters not previously filed or pending ..th 

The applicants declare that they had not previ-

ously filed any application or petitLon or suit régar-

ding the matter In respect of which this application 

has been made before any court or any other authority 

or other bench 01 the Tribunal nor any such application 

and petitLon or suit is pending before any of them 

Rç4ef sout for 

To direct the Respondents not to recover the 

amount as excess payment of Ration Money Allowance alre - 

ady paia from the monthly salary bills from Iaigust, 3D05 

9, 	To issue an interim order staying the operation 

of the impunged memorandum pending final disposal of 

this application 

cbnt&. 0.7. 
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10. 	The applicants are being filed through their 

counsal and hence no notice to the applicants is requi-

red to be sent. 

ii. 	Particulars of IR) No. 3)G 158614 

dated 26/8/05 of 1. 5D.00 

List of encloser 

12. (1) Memorandam No. 960.67 dated 1/2/05 Annexuro -I 

12. (il)Order dated 4/7/05 passed in case No. OA 15/05 

!3nnoxu re-IT 

12. (lil)Order dated 5/8/3005 passed in case No. 3)5/2005 

Mnexure- III 

V E R I Fl CATION 

I, Shri Knaleswar Iby son of Late Bharkurani 

ThDy one ox the applicants do hereby solemnly affiin and 

declare that the statements made at para 1 to 7 of the 

above application are true to the best of my knowledge 

and belief and rests believed to be tnie on legal advice 

and that I have not suppressed any matters and facts 

Vor. fled at Giwahati on this 29th day of August, 3)05 

-'--4 
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1MMEDIATE/ACTIONABLE 

• 	 No. 9(( 
Government of IndIa, 
Ministry of Home Affairs, 
Office of the Inspector General, 
Frontier Headquarter, SSB 
Zoo Road, Uday Path, 
Gijwahati —24 

Dated,the Jn2OOS 

MEMORANDUM 

SUBJECT : MONTHLY EXPENDITURE STATEMENT FOR THE MONTH OF 	 - 

DECEMBER'2004 

Please refer to your Memo No.XV3NOI-111103/17-18 dated 03/01/2005 on the subject 

cited above. 

On scrutiny of the Monthly Expenditure Statement, it has been observed that ration 
money is being paid to the civilian employees tilt date against the orders issued vide our signal 

No.U/1902 dated 02/1212004.. 

In our signal ibid it has been clearly mentoned that all concessions including Ration 
Money be stqpped forthwith and over payment made towards Ration Money beyond 31/1012003 
be rec6Thd immediately as desired by the Force Hqr., New Delhi. 

It is also not understood as to how ration money is being booed under Code Head-23 
"Cost of Ration" when no fund allotted to the particular head. Position may please be clarified. 

Area Organiser, Bongaigaon Is again requezted to stop making payment of Ration 
Money to the Civilian Staff from January'2905 orards and a statement showing the Ration 
Money paid to the staff and mode of recover may please be made available to this office within 

NV • (..\(; . 	 . 9 

is also requested to review the funds position so allotted to him time to time and 
funds, if any may be made immediately. While reviewing the funds position,t0% out 
33% of total allotment could be spent in between January2005 and March2005 may 

kept in mind. 

/ 
STAFF OFFICER(ADMN) 

FTR. HQR. ,SSB,GUWAHATI 

e Area Organiser, 
SB,Bongagaofl. 

Copy to:- 

1 	The Dy. Inspector General, SHO, SSB, Bfigaigaon. 	Tor similar action 

2. 	The Area Organiser, SSB, FalakataIRagia/Bhairabkuflda/JTleaSe. 

Kokrajhar/Bomdila. 

\ 
STAFF OFF)CER(ADMN) 

- 	 FTR.HQR.SSBGUWAHATI 

t_. 	
• 	 / 

/ 
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CENTRAL ADMINISTRATiVE TRIBUNAL, GUWA}IATI BENCH. 

Original Application No.15 of 2005. 

Date of Order: This, the 4th Day ofJuly ,  2005. 

THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAJRMAN. 

Shri Bol Bahadur Sonar, Peon 
S/o Sh. Til Bahadur Sqnar 
O/o the Area Organiser 
SSB, Bomdila (Arunachal Pradesh). 

Shri Pradip Gogoi, Chow 
S/a Sh. Atul Gogoi 
0/a the Area Organiser 
SSB, Bomdila (A.P.). 

Shri Ram Bahadur Sonar, Chow 
Sb. Lt. Mon Bahadur Souar 
0/a the Area Org aniser 
SSB, Bomdila (A.P.). 

If - 
 

Cr 

 

Shri Khandu, Peon 
S/o Lt. Dorjee 
0/0 the Area Org aniser 
SSB, Bomdila (A.P.). 

Shri Gombu Miji, Peon 
Lt. Sacho Miii 
0/° the Area Organiser 
SSB, Bomdila (A.P.). 

Shri Rajen Saikia, Peon 
S/o Sh. Tarun Saikia 
0/0 C.O. Balemu under 
A.O. SSB, Bomdila (A.P.). 

Shri H.imandoz Chetry, Peon 
S/o Sh Sher Bdr. Chetry 
C/o A.0. SSB, Bomdila, (AP.). 

Shri Koj Tajo, Peon 
S/0  Sh Koj Lampóng 
O/oC.O.LumlaUflder 
A.O. SSB, Bomdila, (A.P.). 

Shri Ajit Bdr. Rai, Peon 
S/o U. Dhan Bir Rai 
0/0 SÃO Kaiaktang under 
A.O. SSB, Bomdila, (A.P.). 

Shri Khandu Sinjoni, Peon 
S/o Lt. Prem Norbu Sinjoni 
OIo SÃO Kalaktang under 
AO. SSB, Bomdila, (A.P.). 



:1 	2 

 Shri Akan Mazumdar, Peon 
S/o Hada Ram Mazumdar 
Obo SAOJang under 
A.O. SSB, Bomdila, (A.P.). 

 Shri Chigia Tsering G.L. 
S/o Lt. Tsering Wangdi 
OIo C.O. Lumla under 
A.O. SSB, Bomdila, (A.P.). 

13 Shri T. Wangham, C.L. 
S/o Tongam 
0/o C.O. Kalaktang under 
A.0. SSB, Bomdila, (A.P.). 

 Shri Taku Kamser, C.L. 
S/a U. Tasar Kamser 
0/a C.O. Balemu under 
A.0. SSB, Bomdila, (A.P.). 

 Shri RS.Sharma, Driver 
S/o Lt. Mahabir Sharma 
0/0 A.0. SSB, Bomdila, (A.P.). 

 Shri Gopi Singh, Driver 
S/o Naba Chandra Singh 
Obo A.0. SSB, Bomd lie, (A.P.). 

 Shri V.K.Chadha, AsstX. 
S/oLt.SohanLalChadha 
0/o A.O. SSB, Bomdila, (A.P.). 

 Shri H.G.Goswami, UDC 
S/o U. Kishan Goswami 
0/o A.0. SSB, Bomdila, (A.P.). 

 Shri TK.Das, UDC 
• S/a Lt. T.M.Das 
Obo SAO Kalaktang under 
A.0. SSB, Bomdila, (A.P.). 

 Shri V. Negi, LDC 
Slo Sb Nandan Singh 
0/a A.0. SSB, Bomdila, (A.P.). 

• 	 21. Shri L.C.Paul, Steno 
S/a U. Dhiren Chandra Paul 
0/o A.O. SSB, Bomdila, (AP.). 

 Shri M.MJoshi, DFO(M) 
S/o Lt. Sh. PitamberJoshi 

• 0/a A.O. SSB, Bómdiia, (A.P.). 

 Shri A.RSàrkar, AFO (M) 
• S/a Surendra Chandra Sarkar 

\• 
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O/o SAOJang under 
A.O. SSB, Bomdila, (A.P.). 

Shri G.S.Basak, AFO (M) 
S/o U. Radhikalal Basak 
O/o SAO Kalaktang under 
A.O. SSB, Bomdila, (A.?.). 

Shri B.K.Dewan, SFA (M) 
S/a Sh Nirmal Ch. Dewan 
Olo Morshing under 
A.O. SSB, Bomdila, (A.?.). 

Shri Sumit Poddar, SFA (M) 
S/o Lt. Sachindra Nath Poddar 
O/o C.O.Jang under 
A.O. SSB, Bomdila, (A.?.). 

Shri B.K.Baidya, SFA (M) 
S/o Sb Shanti Ranjan Baidya 
O/o CO. Balemu under 
A.O. SSB, Bomdila, (A.P.). 

No 
S/o Sh Subash Ch Biswas 
Shri Subrata Biswas, SFA (M) 

O/o C.O. Mukto under 
A.O. SSB, Bomdila, (A.P.). 

\ Shri Subodh Sinha, SFA (M) 
!.) 

 
S/o U. Sudhansu Sinha 

/ O/o C.O.Jang, under 
j A.O. SSB, Bomdila, (AP.). 

• 	 '3O. Shri B. K. Roy, SFA (M) 
O/o C.O. Mukto under 
A.O. SSB, Bomdila, (APj. 

 Shri A. K. Seal, AFO (1) 
Slo U. Sudarsan Seal 
A.O. SSB, Bomdila, (A.P.). 

 Shri Norbu Tsering FA (1) 
S/o LX. Randhu Marphu 
O/o A.O. SSB, Bomdila, (A.P.). 

 Shri Prawn Chhetrj, SFA (V) 
S/o Sh Suromodhen Cheetri 
O/o C.O. Morsh ing under 
A.O. SSB, Bomdila, (A.P.). 

 Shri A.K.Sherpa, SFA (V 
S/o U. P.D. Lama 
0/a C.O.Jang under 
AO. Bomdila, (A.?.). 

 Shri P.K.Bôrah, SFA (V) 

I 
I 

( I  
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S/o Lt. Ratheswer Borah 
O/o SAOJang under 
A.O. Bomdila, (AP.). 

Shri Mast Ram Thakur, SFA (V) 
S/o Sb Hira Earn 
0/o SAOJang under 
A.O. Bomdjja, (A.P.). 

Shri M.C.Barman, SFA (V) 
S/o Sh Sadhu Earn Barman 
0/0 C.O. Kalaktang under 
A.O. Bomdija, (AP.). 

Shri M.RBiswas, DFO (1) 
S/0 12. S. M. Biswas 
O/o A0. SSB, Bomdila, (A.P). 

Shri J. Wangchuk, AFO (1) 
S/o Lt. Yeshi 
O/o SAO, SSB 
Tawang. 

O. Sb. K. Tonsingh, SFA (M) 

S/oSh Suanzasut 
O/o. SAO, SSB, Kalaktang. 	 .. . . Applicants. 

Advocates S/Shrj AK.Roy, S.C.Biswas & Umawapang. 

- Versus- 

Union of India 
Represn ted by the Secretary 
Home Affairs, South Block 
New Delhi. 

Director General, SSB 
Block-V (East) 
R.K.Purarn, New Delhi - 110 066. 

Inspector General, SSB 
Frontier Guwahati 
Sundar Singh Bhavan 
Uday Path S.P.O. 
Zoo Road, Guwahatj. 

Area Organiser,, SSB 

Bomdila, 

P.0: Bomdjla 
Dist: W/Kameng (A.P.). 

By Mr. M. U. Ahmed, Mdl.C.G.S.C. 

Respondents. 
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ORDER(OIIAL) 

SIVARA1AN,1.(V.0 

The applicants forty in number are all Group 'C' and 'D' 

employees working in Sashastra Seema Bat (S.S.B. in short) under the 

Ministry of Home Affairs, Government of India. The applicants are 

working at Bomdila in Arunachal Pradesh which is categorised as 'B' 

station under the Government order dated 18.12.1987 (Annexure-A). 

By virtue of this order dated 18.12.1987 the applicants are entitled to 

hardship allowance in the form of ration money. The applicants were 

being paid ration money This was, however, stopped by orders dated 

24.8.2004 and 17.12.2004 (Annexures C & D). The overpayments 

made for the period after 31.10.2003 were also directed to be 

recovered from January, 2005. The applicants have impugned the said 

two orders in this O.k 

The respondents have filed a written statement. In that 

itten statementit is stated that the hardship allowance is available 

only for a period of three years and therefore excess payments made 

has to be recovered as directed in Annexures C and D orders. 

Mr. A. K. Roy, learned counsel for the applicants submits 

that the excess payments made is not on account of any 

misrepresentation on the part of the applicants and that it was only 

due to the lapses on the part of the respondents. Counsel submits that 

in the above circumstances the respondents are not justified in 

recovering the overpayments. Counsel has also relied on the decisions 

of the Supreme Court and the Tribunal in support. 

Mr. M. U. Ahmed, learned Add!. C. G. S. C. for the 

respondents, based on the averments made in the written statement, 

submits that the FHQ issued order dated 1.11.2000 categorising 



various stations as Category B and C stations including Bomdila for 

various concessions w.e.f. 1.11.2000 but the same was only operative 

for a specific period of three years upto 31.10.2003 as per FHQ order 

dated 12.12.2000. Standing counsel.further submits that the ration 

money was paid to the applicants beyond 31.10.2003 by mistake and 

therefore the respondents are perfectly justified in recovering the 

excess payments from the applicants. 

5. 	1 have considered the rival submissions. There is no doubt 

that the applicants are entitled to hardship allowance in the form of 

ration money. The respondents were also paying ration money to the 

$strat,k0, ' plicants till the date of the impugned orders (Annexures C & D). 

w the stand of the respondents is that the applicants are entitled to 

ra on money only for a period of three years i.e. upto 31.10.2003 and 

erefore the excess payments made beyond 31.10.2003 has to be 

recovered. It is not disputed that there is no misrepresentation on the 

part of the applicants resulting in excess payment of ration money. It 

is only due to the negligence/lapses on the part of the respondents 

that ration money happened to be paid beyond 31.10.2003. In these 

circumtanceS, I am of the view that the respondents are not justified 

in seeking to recover the excess payments made to the applicants. 

This view of mine is supported by the decision of the CAT jaipur 

Bench in Nathi Lal vs. Union of India & Others, 1997(1)(CAT) 383 

which decision is based on the decisions of the Supreme Court in 

Sahib Ram vs. State of Haryana and Others, 1995 SCC (L&S) 248 and 

in State of Orissa and Others vs. Adwait Charan Mohanthy and 

Others, 1995 SCC (L&S) 522. In the circumstances, while upholding 

the orders at Annexures C and D in regard to jscontinuanCefSt0ppage 

of the ration money to the applicants, I restrain the respondents from 
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recovering any amount from the applicants towards excess payments 

of ration money paid. However, if any amount is recovered from the 

applicants prior to this order, the same need not be refunded to them. 

The Original Application is disposed of as above. In the 

circumstances there will be no order as to costs. 

%"r,04 to 	ruc C.P 

11T 
Scctfl Officer (Judi) 

Co,atral Admiirat1Te Tribuflat 
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A DM1 N I;'lRATiVE TRIB1JNAL, GUWAHATI RENCH., 

Original Application No.205 of 2005. 

Date of order: This the 5 "  Day of August, 2005. 

HQJBLE JLJrcE. MR.G.SIVARAJAN, VICE-CHAIRMAN 

1. 	Sri Prabin Chandra Das, Accountant. 
2 
	

Sri D.C.Phukan, Asst. 
3. 	Sri S.K. Borah,Asstt. 
4.. Sri K.N.Choudhury,Jr.Accountant. 

Miss Malàbika Das, Steno. 
Sri T.Sarma, UDC 	 / 

Sri N.K.Nayak, LDC 
	

/ 

Sri Anan& Rai, Driver 
Sri Ramen Ch.Das,Dri'ver 
Sri S.P.Gogoi, Driver. 

ii.. 	Sri K.Bania, Driver. 
Sti N.K.Nath, DF'O(G) 
Sri Pin aki Sarkar SFA(G) 

14.. Sri Haren Gogoi FA (T) 
Sri Puma Kanta Keot, FA(I) 
Sri .H.Man isena Sharma(Pharmacist) 
Smijibolata Das (Pharmacist). 
Sri Keshahandu Shorn Lab Tech. 
Sri Karam Singh AFO(M) 
Sri LGunarnani Singh SFA(H). 
Sri P.C.Phukan, SFA(V). 
Sri Ganesh Poddar SFA(M) 
Sri Paresh Ch.Nath, Peon., 
Sri Boloram Sharma, Peon. 
Shri Ambeswar Gogoi, Peon. 
Sri Naranat.h Kalita, Peon. 
Sri B.K.Sinqh, Peon 
Srnti Ranju Devi, Peon. 
Shri Dipak Saikia, Peon. 
Sri Dilip Bharali, Peon. 
Sm ti.Barnali Des, Peon. 
Sri T.H.Memi Devi, Peon 
Sri Mukta Roy, Peon. 
Sri P.Abungna Safaiwalla. 
Smt..Parbati J3asfore Safaiwalla. 
36. Sri Sarbananda Das, Safaiwalla 
Miss.Jyotsna Rani Nath, M/Servant. 
Miss Joya Borah, M/ServanL 
Smti.Putul Das, MJservant. 
Sri Budhi Prasad Bharali N.K(Cook) 
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4.1 . 	Sri A.Thaku na, Asstt., Cook. 
Sun 1.i.G .HernaIata Devi N/Asstt. 
Sri S.R.Baruah, Waterman. 	 .....Applicants 

All are presently working in the office of the Inspector General 
Frontier Headquarters SSB Zoo Road, Uday Path, Guwahati-24 

By Advocate Mr.N.KDas 

- Versus- 

Union of 1nda represented by the 
Secretary to the Ministry of Home Affairs, 
New Delhi. 
l)irector General of Security, SSB, 
East Block VRK Pu rain, New Delhi-1i066. 
Inspector General, Frontier Headouarters. SSR 7nn 1-nr 

,'ative \ 	Guwahati-24. 	 Respondents. 

r%By Advocate Mr.G.Baishya,Sr.C.G.S.C. 

'7 - 	 ) 

J 	 ORDER(ORA.0 

S1VARA1AN,1,(V.C: 

The applicants:, 43 in number, are presently working in the 

office of the Inspector General of Frontier Headquarter, SSB, Zoo 

Road, Guwahali. The applirants have filed this O.A. seeking for 

direction to the Respondents not to recover further amount already 

paid from 1.11.2003 to April, 2005 to the applicants as Ration money 

Allowance from their monthly salary bill onwards August, 2005 and 

also to refund the amount that has already been recovered frorr the 

monthly salary bill of June and July, 2005. 

2. 	We have heard MrNK.Das learned counsel for the applicanr 

and Mr.G.Baisya, learned Sr.C.G.S.C. appearing for the 

Respondents. An identical question was raised for consideration 

before this Bench in O.A.No.15 of 2005 which was disposed of by 

order dated 4 1h  July, 2005. In that case the Tribunal considered the 

V
a tter thus: 
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Pk 

CP 

'1 have considered the rival submissions There is no 
doubt that the applicants are entitled to hardship 
allowaiice in the form of ration money. The Respondents 
were also paying ration money to the applicants till ftc' 
date of the impugned orders (Annexures C & D). Now the 
stand of the respondents is that the applicants are entitled 
to ration money only for a period of three years i.e. upt.o 
31.10.2003 and therefore the excess payments macic 
beyond 31.10.2003 has to be recovered, it is not clispu ted 
that there is no misrepresentation on the part of the 
applicants resulting in excess payment of ration money. It 
is only due to the negligence lapse on the part of the 
respondents that ration money happened to be paid 
beyond 31.10.2003. In these circumstances, I of the view 
that the respondents are not justified in seeking to 
recover the excess payment made to the applicants. This 
view of mine is supported by the decision of the CAT 
jaipur Bench in Nathi La]. V. Union. of India & othrs, 
1997(1)(CAT) 383 which decision is based on the decision 
of Supreme Court in Sahib Ram, Vs. State of Haryana and 
others, 1995 SCC(L&S) 248 and instate of Orissa and 
others Vs. Adwait Charan Mohanthy AND OTHERS, 1995 
ASCC(l&S) 522. In the circumstances , while upholding 
the orders at Annexure C and D in regard to 
discontinuance/stoppage of the ration money to the 
ippiicants, I restrain the respondents from recovering any 
amount from the applicants excess Fpayments of ration 
money paid. However, if any amounts recovered from the 
applicants prior to this order, the same need, not be 
refunded to them." 

t 	

el 

t.) 
4' 

) 

This was followed in another Case 0. A. No. 192 of 2005, Judgment 

dated 20.7.2005 is Annexure II in this O.A.. The matter being similar, I 

am of the view that this application can also he disposed  of at the 

admission stage itself. 

3. 	In the circumstances the order dated 19.05.05(Annexure 1) in 

regard to/the discontinuance of the ration money to the applicants is 

upheld and the respondents are restrained from recovering any 

amount from the applicants pursuant to the said order towards excess 

payment, of ration money. However, if any recovery is made from the 

applicants prior to this order the same will not be refunded to them. 

9fr/  
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itself. 

4 

The O.A. is disposed of as above at the admission staç;e 

DA 

*tte of App!cat1on . ........ . I.............. 

sate on which 	j 

Dnte on whict crpv iq (:(_p. : 

ortif1ec to be true copy 

Section Offwe Lud) 

C. A. T. (, ahati Bench 
Guwahti5. 

t/o) 


